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ORDER
Mr. Manish has appeared on behalf of the petitioner. Learned counsel for the respondents is

present. What gets revealed from the perusal of the earlier order of this Tribunal is that although 2
weeks time as last chance was given to the petitioner for filing the rejoinder, yet he has not done the
needful within the period stipulated in the order. Therefore, the right of the petitioner to file the
rejoinder is closed. Learned counsel for the parties shall before the next date file two additional sets of
paper books, the synopsis, the written submission and the list of judgments on which they intend to

rely.
Liston 19.12.2016 for arguments.
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